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THE MANIPUR PREVENTION OF MALPRACTICES IN HIGH SCHOOL LEAVING

CERTIFICATf, AND HIGHER SECONDARY EXAMINATIONS BILL.2024

(A.g introduced in tha Manipur l-egislutiye Assembly on ............ .. )
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The Manipur Prevention of Malpractices in High School Leaving certificate and Higher

Secondary Examinations Bill, Z0Z4

A

Bill

to providefor penal provisions for malpractices in the examinations
conducted by Board of Secondary Education, Manipur (BOSEM)
and Council of ltigher Secondary Education, Manipur (COHSEI4)
and to make the examinotions free and fair. and the matter
connected therewilh.

Be it enacted by the Legislature of Manipur in the Seventy-fifth
Ycar of the Republic of India as follows:

CHAPTER - I
PRELIMINARY

1. (1) This Act may be called the Manipur prevention of
Malpractices in High School Leaving Certificate and Higher
Secondary Examinations Act, 2024.

(2) It shall extend to the whole of the State of Manipur.

(3) It shall come into force from the date of its publication in the
Official Gazette.

2. In this Act, unless the context otherwise requires, -

(a) "code" means the Code ofCriminal procedure, 1973;

(b) "educational institution" means any school or institution
recognized/ affiliated to the Board of Secondary Education
Manipur (BOSEM) and/ or the Council of i{isher
Secondary Education Manipur (COHSEM);
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Examination

system.

Duties of
cenain persons

cntruslcd \Yith

the examination
u,ork.

(d) 'nralpracticcJ in rclalion to an1' cxatlirtation ntean:i iu)\,

uuautl)orized ac1 conll.uiltcd b1 taking ol uiving or
atlcnr|ting to take or givc an),hclp fi'om or to an\,pcrson or
fionr any material. u,rittcn. recordcd. tr.ped. printcd or
transmitted liorn any person. in atl), forn.t whatsoever: and

includes"-

I. to impersonate or leak or attempt to leak or conspire to
leak queslion paper; or

II. to procure or attempt to procure or possess or attentpt
to posscss question paper in unauthorized manncr; or

III. to solve or attempl to solve or seek assistance to solve
question paper in unauthorized manner; or

IV. directly or indirectly assist the candidate in the
examination in unauthorized manner; and

(e) "refusal to work" in relation to any person to whom any
work in connection with any examination has been

assigned means, his failurc to attend at, or absence from,
the place of work, without obtaining permission of the
authority competent to grant such permission or his refusal
to do the work or any olher conduct on his part, which
results in or is likely to result in cessation or substantial
retardation of the work and the words "to refuse to do the
work", with all their grammatical variations and cognate
expressions shall be construed accordingly.

3. The examination system, whelher by interrral assessment,

practical, cxtemal assessment or partly intemal and partly extemal
assessment, shall be regulated by the provisions of the rules made

in this regard by the BOSEM and COIISEM respectively with the

approval of the State Govemment so as to make it a reliable and

effective method of evaluation of studcnt's merit.

4. No person-

(a) who is appointed as a question paper setter or as evaluator
of answer scripts or as custodian and for transportation of
ansra,er scripts at any examination shall supply or cause to
be supplied the question paper drawn by him or a r:opy

thereof or communicate the contents of such paper to any

person or give publicity thereto in any manner, except in

accordance with the instruclions given to him in writing by

his appointing authority in this behaif: or
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any l'llanner, except in accordance rvitl.r the inslrucrions
given to him in writing bl.the authority rvhich entrusted the
\ ork to him; or

(c) who is entrusted with thc custody, or is otherwise in
possession ofany qlestion paper set for the purposes ofany
examination shall supply or distribute or causc to be

supplied or distributed any copy thereof or communicate

the contents thereof to any person or give publicity thereto

in any manner, except in accordance with the instructions
given to him in writing by the authority which entrusted the

custody or give possession thereofto him.

5. No person shall in or near an examination hall copy answers to
the question papers set at the examination, from any book, notes or
answer papers of other candidates or commit any other
malpractices.

6. No person shall appear or write at any examination for or on

behalf of any other candidate.

7. No person, save in the discharge of his duties or orders of his

superiors, shall during the hours when an examination is conducted

or any evaluation or tabulation work relating to any examination is

done and one hour preceding the commencement of such

examination, evaluation or tabulation work, loiter within the

premises wherein the examination is held or evaluation or

tabulation work is done or at any public or private place within a
distance of one hundred metres from such premises:

Provided that nothing contained in this section shall apply
in respect of bonafide activities ofl any such person.

8. No person shall-

(a) save in accordanoe with the rules or orders govcming the

conduct ofan examination, -

(i) change, modify, vary or alter the answers written by a

candidate al such examination; or

(ii) introduce additional ansu,er books or sheets into an

answerscript or remove or substitutc lhe answer scripts or
an], pafi thereof;
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etc.

Prohibition of
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at an
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ctc.
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Duty of
employees of

edrrcational

institutious to do

exarnination
u,ork.

Punishment for
impersonaling at

exanrinations.

Punishment for
loitering, etc.,

near an

examination

centre-

Punishment for
alteration of

answers written
at an

examination.

Punishrnent for
affecting the

body or property

ofany persons

entrustcd to
work rclated to

cxarnination.

(h) irir-nliottitlir or knrru irllr. -

(i) ntake incorrcct cirt!'i,.s in irn ln\\\cr s.'r-ipr ,,r' ntarks
regisler or nrarks c:rLcl: or

(ii) tolal or rc totitl rt r-onsh 1hc malks obtaincd b1 an1

candidate: or

(iii) l'ced wrong data to thc computer. intending lhcrcby to
wrongfully increase or decrcase 1c malks awarded or to
be arvarded to thc candidate at an examination.

9. Notwithstanding anyhirig contained in any law for the time
being in force or in any contract or any judgmenl, decree or order
ofany court or tribunal, it shall be the duty ofevery officer, teacher
or other employee ofevery educational institution and every person
in the service or pay of or remunerated by any educational
institution to do any work assigncd to him, in connection with any
examination.

CHAPTER-II

PENALTIE,S

10. Any person who contravenes thc provisions of section 6 shall
be punished with imprisonmcnt for a term which ntay extend to six
months or wilh fine which may extend to one Lakh rupees but not
less than twenty thousand rupees or with both, or under Juvenile
Justice Act, 2015 in case ofajuvenile.

11. Any person, other than a candidale on the day of examination,
who contravenes the provisions olscction 7 shal[, on conviction, be
punished with imprisonment for a term which may extend 1o three
morlths or u,ith fine u,hich may extend to fifty thousand rupces or
with both.

12. Alry person other than a candidate who contravcnes the
provisions of section 8 shall, on conviction, be punished with
imprisonment for a term which may extend to two years or with fine
which may extend to five lakhs rupees but not less than twenty
thousand rupees or with both.

13. Any person who commits any offence affecting the body or
against the property of any person entrusted with any work relating
to or appointed inconnection with any examination, shall, on
conviction, be punished with imprisonment for a term which may
extend to six months or with finc which mai' exlcnd to one lakh

rupces bul not less than fifty thousand rupees or rvith bolh.
ii



2 ol 2016.

1'1, ,\lri Iir':,1-: r..i:o to:tl,.ltt t'r':i:- tltr: Il'o.isir;ts ol':act;()i1 J sllltll-
(ln c()i1\ictioir. :,i[rii lrt Piriii:ircti riitir in-r lrlisonnrcni oi' ritlrcI
tlcscriptior': lirr a lcnrr rilrjclr shall r)1)t Lrr- le5s tlrlur lirc rcu-s hrrt

rvhich nrrl' c\icr.)(l to i:l;ll'isnnrlcnl oi tcn vcar* antl slrall also [rr'
liablc to fi-,c which sliall no1 be lcss lhan ten lakh n-rpees bul \\'hich
ma) cxtcnd to tcn crorc rupces and in casc oldelirult olpal'ment of
fine such person shall also be liable to he punished u'ith
imprisonnrent ol either dcscription fur a tenn ol two years.

15. Any person. who. without rcasonable excuse, refuses to do any

work connected with any eiamination and assigned to him, shall bc

punished in accordance with conduct rules.

16. If any person contravenes or attempts to contravene or abets the

contravention of any of the provisions of this Act or rules made

thereunder other than those punishable under the provisions herein

before contained. he shall, on conviction, be punished with fine

which may extend to fifty thousand rupees for every such

contravention and when the offence is a continuing one, with a daily
fine not exceeding ten thousand rupees during the period of
contravention of the Act or des.

17. Whoever abets any offence punishable under this Act shall be

punishable with the punishment provided for the offence.

18. Notwithstanding anything conlained in this Act, a person who

is ajuvenile as defined in the Juvcnile Justice (Care and Protcction

of Children) Act, 2015 who commits an olfence under this Act shall

be tried under the said Act.

19. Notwithstanding anything contained in the Code of Crirninal
Procedure, 1973, all offences under this Ac1 shall be cognizable

olfenccs and shall be non-bailable.

20. Notwithstanding anything containcd in the Code of Criminal
Procedure, 1973, all offences under this Act shall be tried in a
summary way by any.ludicial Magistrate of the First Class and the

provisions of sections 262 to 265 (both inclusive) ofthe said Code

shall, as far as may be, apply to such trial:

Provided tlmt in the case of conviction for any offence in a
summary trial under this section, it shall be lan{ul for the Magistrate
to pass scntence of imprisonment for any term for rvhich such

offence is punishable under this Act.
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2l . l-hc Statc ( iovcnrmenl ma1 . b-,r' notiilcation in thc Ollicial
(iazctte- makr- r'ulcs lirr carrf ing oul thc pro\ i-sions o1'this Acr.

22. ll' ary difficulty arises in giving cllect 1o the provisions ol this

Act. the State Govenrment may, by order, publishcd in the Official
Gazette. make such provisions not inconsistent with the provisions

of this Act as may appear to it to bc necessary or expedient for
removing the difficulty.
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1. -l h,: proposcd lar is tu proYidc pcnill Pro\,isions lirr ntalpractices in lligher Secondary

l.lxarnination (tlSIi) arrd tligh School l-eaving Ccrlificall' (lISl,C) llxantination conductcd by
(louncil of I'ligher Sccondary Exarrinalion. Manipur (Col{SEM) and l)oard of Secondary

Irxamination, Manipur (tSoSEM) rcspcctilely.

2. l he Council/Board Examinations cpnducted by (iollSIiM and BoSEM are two of tlrc rtlost

imporl.ant examinations that a student has to takc in thcir school career. 'l'he marks obtaiDed in

these examinations dircctly or indircctly impact admission prospects of sludents in IJigher

Educational Institutions. Not only this, position holdcrs in HSE as well as HSLCE are rvidely

appreciated, recognizcd and even au'arded in different rvays. Since thc examinations I'lave an

important bearing in the life ofa student, students generally work hardcr for appearing in thern

Also, the quality ol'a school in Manipur is often judgcd based on the results of its students in

the two Board Hxaminat ions.

3. It is, therefore, impcrative that the CounciVBoard Examinalions are conducled in the most free

and fair manner so that its results reflcct the actual leaming and understanding ofa student.

4. At present, some penal provisions are provided under Rcgulations forConduct of Examinations

adopted by Board of Secondary Education Manipur, such as baming from appcaring in future

examinations ofthe Board for 5 years, expulsion in casc of malpractices such as using unfair

means, impersonation, leakage, threatening of officials, etc. This is considered not stringent

enough to deter students and others from indulging in malpractices in Board and Council

Examinations.

5. The Manipur Human Rights Commission after considering complaint Case No. 102 of 2020,

in order to prevent the adoption of unfair means by the students, their guardians and

leachers/authorities at the time ofexaminations, has also recommended the State Govemment

lo enact nec€ssary Act or Law based on Kamataka model without further delay.

Hence, this Bill.

Th. Basanta Kumar Singh
Minister (Education), Manipur
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As and rvhen thc proposed lcgislarion is enacted and brought into operalion- tlrcre shall be no

additional expenditurc from the Consolidated Fund oltlle Statc.

i,i

i,

t,

lil
6,t ,

i't,
;l

i,i

.'



\l t:\loli.1 \ llt'ri (i\ l) I._ t.1..( ;,\'l t_t) t.t..( ; I st.ATI{)\

l. ('lausc 2l empou,ers the Stale Cio\cl'lrment to make rulcs Ibr canl.ing out 1he provisions of'thc

proposed law.

2. Clause 22 empowers the Statc Govemment to removc dilficulty arises in giving effect to the

provisions ofthe proposed law by orders, published in the Official Gazette.

I'he delegations are not exccssile and normal in character
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